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CEN1'AAL ADMINISTRATIVE TRIB~ 
ALfAH}\BAD BENCH : ALt.AHABl\D 

Open court 

original Application No.l 74 of 2003. 

Wednesday, this the lst day of September.2004. 

Hon'ble Mr. Justice S.R. Singh. v.c. 

1. Chauthi Prasad son of Cbhotakll 
resident of Village Sihapar, 
Post Of fice Sahjanwa. Distt. Gorakh pur. 

2. Rajman son of sri Sundar, r esident of 
Village Sihapar, Post Office Sajanwa, 
District Gorakh pur. 

3. Ramji Prasad son of Shri Ghurahu, 
resident of Village Sihapar. Post 
office Sahjanwa. District Gorakhpur. 

4. Puran"'6si son of Sri Basde9, 
resident of Villa~e Sihapar, 
Post Office sahjan....e., Distt. 
Gorakhpur. 

s. Ram Ji~Win son of aansraj, 
resident of Village Sihapar, 
POs t Sahjanwa, District Gorakhpur • 

6 • Ram Bachan, son of Bhuwal, 
resident of Village Mahu"2par. 
Post Bhi~i Rawat. Distt . Gorakhpur. 

7. oashrath son of Shri Baijoo, 
resident of Village Bhiti Rawat 
POst Office Bhiti Rawat. Distt . 
Gorakhpur. 

a. Pardeshi son of Nepal, 
resident of village Kuwaval Khurd. 
Post office Bh iti Ra wat. Dist t . Gorakhp\lr • 

9. Lalit Mohan Singh, son of Ram Niwas 
Singh res i dent of village and Fbst 
office Kesharwapur. Distt. Gonda. 

10. Ram Briksh s/o Brij Lal. 
R/o Vill Mahuw•pur. Post Bhiti Rawa.t. 
Distt. Gor•khpur. 

11. Gir ja Shanker Gupta. S/o sri Bhagw•ti. Pras•d• 
Rjo villa.ge and Post Offi.ce Ghi.ti Raw•t. 
Distt. Gorakhpur • 

12 • Hari Shanker Pra.sad. S/o sri Bbagw•U Prasad. 
R/o Village Bhiti Rawat. Post Office Shi.ti Rawat. 
Distt. Gorakhpur. 

13. Ba.nsb Gopal. S/o Sri Teera.tb. 
R/o Vill Chikla Doyana. Post Shiv Pur Colony. 
Distt. Gorakhpur. 

14. Ra.mjas. S/o Dularey. R/o Villa.ge Chauk MafJ.. 
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Post Office Badhya Chauk. Gorakhpur. 

R&m Pratap Maurya, S/o sri Muneshwar Maurya, 
R/o Vill Pipari. Post Gf fice Bagba9ack. 
Diatt. GoralchpUE". 

-

Tunni s/o sri Nohar • R/o Village Chalcra Doharia, 
Distt. Gorakhpur. 

18. 

. 
20. 

21. 

Rajendra. S/o Sri Mahabir• R/o Vill Ihuriyapar • 
Post Office Bbiti Rawat, Diatt. Gorakhpur. 

Kodai, s/o Lakh Raj. R/o vill Bargadhi. P.o. 
Gulaharia Distt. Gorakhpur. 

Ram Briksh, s/o Daya Ram, R/o Vill Hari sewakpur no. 2. 
p.o. Chargawan. Distt. Goralchpur • 

Ganesh, S/o sri Baldeo. R/o Titapar, P.O. Bhiti 
Ra.vat, Distt. Gorakhpur. 

R&m&yan, s/ o sri Bbuwar, R/ o Vill Mahuapar, 
Post Bhiti Rawat. Distt. Gorakbpur • 

• • • • Applicants 

By Adv 1 Sri v.B. l<hare 
sri A.I<. Shukla 

V E R SU S 

l. Union of India through the General M~ager. 
N .E. Rly. • Gor akhpur. 

2. 'lbe General ~ager. N.E. Rly., Gorakhpur. 

3. The Deputy Chief Engineer, N .E. Rly., 
Gorakhpor Region. Gorakbpur. 

4. The Deputy Chief Engineer (Construction) (Eut). 

N.E. Rly •• Gorakhpur. 

s. The Mukhya l<armik Adhikari, N.E. Rly., GoraJdlpur. 

6. The Divisional Railway Manager, N .E. Rly. , 
Lucknow. 

By A~ l Sri K.P. Singh 

Hon 'ble Mr. 
ORDER 

Justice s.R. sliigh, VC. 

• • • Rea pond en ts 

The 
t,, 

appli.~t and 15 othem inati.tuted the OA no. 287 

of 2000, Ram Das and others Vs. Uni.on of India & others 
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t hrough General Manager, N. E. Rly., Gor akhpur for issuance 

of di r ection t o the respondents to en tertain their papers 

f o r being enlisted in the Live Casual Labour R~9ister (LCLR) 

in r e sponse t o the advertisement datPd 27 .1 0 .1999 . The 

r espondents have admitted the claim of 15 out of 36 

applicants of the said OA and in respect of the remaining 

applic -1nts , who have institute d the p resent OA, the 

Tri bunal directed them to make representation before the 

Dy Chief Engineer ( Construction) , N. E. Rly., Gorakhpur , whi ch 

the l a ter would consider and decide the representation by a 

reasoned order. Pursuant to the direction given by thiz 

Tribun al t he appliC C1nts preferred representc.it i ons , which 

h a s been rej ected by means o f identical separate order dated 

24 . 6 . 2001/3 . 3 . 2001. Copy of which in respect of one of the 

api:licnnts has been annexed as annexur e Al . 

2 . A perusal of the impugned order woul d indic ate tha t 

ap~licants claim for being enlisted in the LCLR has been 

rej ected on the ground t~at the advertisement in question 

wa s in r espect of former casual labours of Broad Gage/ 

Construction Divi s ion and not in respect of former casual 

l abours o f Open Line. It has been submi tted by the applicants 

that 15 casual l abours whose cl aim was admitted in the earlier 

OA simil arily circ umstanced and that they too belon~ed to Open 

Line and , t heref o re, the respondents \'/ere not justified in 

denying the cla im of the applic ants for being enlisted in the 

LCLR merely because they bel ong to Open Line . The l e a rned 

c ounsel also argued t hat Hon ' ble Supreme Court in case of 

Ind r a Pal Yadav & Ors Vs . Union of India & Ors has not ma ke 

any di s tinction between casual l a bours of Broad Gage and those 

of Ope n Line . 

• •• 4/-

I 
l 



• 

4. 

3 . The l earned counsel for the respondents Sri K. P . Singh 

on t he othe r hand submi t t ed tha t the adverti sement dated 

27 . 1 0 . 1999 was not appl i cable t o the applicants . Further . 

it was only for up dating the LCLR in respect of c a sua l 

l abours of Broad Gage . 

4 . Havin g h e. lrd t he le.:-i rned counsel for the f.a rtie s 

a nd having regard to t he f acts and circumstances of t he c a se 

a nd a l so averme nts made in paras 21 a nd 22 of t he OA tha t 

15 out of 36 appl icants of the e a rlier OA whose cla im was 

8 dmitted by t he r e s pondents were simi l a rily cricumstanced 

h as not been disputed by t he r e s pondents the matte rs requires 

t o be r e cons i dered by t he Competent Authori ty . In c ase 15 

applic ants whose cl aim wa s admi tted by the res.t:-ondents in 

the e a rlier OA a l s o belonged to Open Line , t r.ere will be no 

justi~ication f o r the respondents t o discriminate the 

applica nt s from 15 Ex- casual labours • 

5 . Accordingly , the OA succeeds and is a llowed in part . 

The order d a ted 24. 6 . 20 01/3 . 6 . 2001 i s quashed . The comf etent 

Authority is directed to pass a f r esh o rder af~r self­

direction t o the p l eas raised by the applicants a nd t he 

order passed by the Hon ' ble Supreme Court in case of Indra 

Pa l Yad av & Ors {Supra) a nd also the f act that the c l 2i m 

o f simila r ily circumstanced 15 out of 36 applicants of the 

earlier OA \·1as admitted by the respondents . 

6 . There shall be no orde r as to c osts . 

/pc/ 


